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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

OriginalApplication No. 328 ot 2025

ln the matter of:

Naveen Bamel

Union of lndia & Ors.

...Applicant

... Respondents

Versus

Reolv on behalfof Respondent No. 2 & 3

Most respectfully Showeth,

1. That the present case is fixed before this Hon'ble Tribunal for

16.04.2026.

2. That present reply is being filed through Raj Kumar,

DeputyConservator of Forest, Gurugram who is authorised and

competent to file the present reply on behalf of Respondent No. 2 & 3.

Preliminary Submissions

1. lt is respectfully submitted that the matter is related to 588.5 acres (500

acres Aravalli Forest + 88.5 acres having buildings and assets) of

Panchayat land at Bhondsinormally called Bharat Yatra Kendra

established during late 1980s by Bharat Yatra Trust of Late Prime

Minister Sh. Chander Shekhar on Gram panchayat land of Village

Bhondsi in district Gurugram, Haryana.

2. That the establishment of Bharat Yatra Kendra on land of Gram

panchayatBhondsi was challenged before Hon'ble Supreme Court in

WP (Civil) 179/1999 titled B.L. WADEHRAv/s UNION OF lNDIA.

3. That the said matter was disposed of by Hon'ble Supreme Court

passing following directions vide order dated April 19,2002:

"tJnder the circumstances fhis writ petition is allowed by making the

Rule absolute with the lssuance of following directions:
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i) Consequent upon quashing of Gram Panchayat Reso/utlons dafed

22.10.1983 and 18.10.1997, the Government Orders dated 3'3'84

and 6.6.90 and the gift deeds executed by Gram Panchayat in

favour of the respondent-Trust, fhe possesslon of the land, the

subject matter of this litigation shall be handed over by the

respondent No.7, ,fs Chairman, Directors, employees,

representatives and agents, initialty to the State Government who

shall thereafter deliver it to the Gram Panchayat with specific

directions for utitisation of the land in the manner prescribed.

ii) The respondent-State shall constitute a committee within 15 days

comprising of the Chief Secretary, The Deputy Commissioner,

Gurgaon, the concerned Block Development and Panchayat

Officer, the representative of the Ministry of Environment,

Government of tndia, a representative of the Ministry of Home

Affairs(Central Government) and the President of the Distict Bar

Association, Gurgaon and the Sarpanch of Panchayat, Bhondsi, to

fake possession of the tand within two months from the date of its

constitution and submit its compliance report in this Court by 30th

July, 2002.

iii) The Commiftee appointed in terms of direction No-(ii) shall

formulate a scheme for the utilisation of the aforesaid land when its

possession is taken from the respondent No. 7. Such scheme shall

initiatty be implemented by fhe State Government and when its

possession is detivered to the Gram Panchayat the aforesaid

scheme shatl be placed before the Gram panchayat for its approval'

The Gram Panchayat at that time may take appropriate actions for

giving effect to the scheme in the manner proposed by the

committee or with such modificaflons as may be deemed proper in

the interests of the Panchayat and for the purposes enumerated

under the Act and the Rules-

t
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iv) The respondent-State shatl appoint another committee compising

of its Finance Secretary, Chief Engineer of the PWD' a

representative of the Accountant General and the Sarpanch of the

Gram Panchayat to assess fhe cosfs of construction of the

buitdings constructed on the land. The cost shall be assessed on

fhe basls of the account books of the respondent-trust within a

peiod of two months from the date of the constitution of that

Committee.

v) That the State Government shalt make the payment to the

respondent No.7 of the amount assessed as fhe value of the

constructions raised within a further peiod of two months' After

compliance of the formatities regarding taking possesslon and

making the payment, the symbolic possession of the land shall be

transferred to the Gram Panchayat for the purposes of lfs income

and the land along with structures ralsed thereon shall be utilised

for the purposes and in the manner specified in the policy to be

formulated by the Committee appointed in terms of Direction No.(ii)

hereinabove.

vi) The amount of the cost of construction, paid by the State

Government to the respondent No. 7, shall be recovered from the

Gram Panchayat in the manner and during the time as may be

prescribed by the State Govemment in consultation with the

committee appointed in terms of direction No. (iv)'

vii) That the area of 500 acres of land, taken possesslon of by the

State Government in terms of this Court's order dated 24'7'2001

shatl be delivered to the Gram Panchayat and utilised in such a

manner which does not contravene the provisions of the Forest

Conversation Act.

viii) No part of the tand, the subiect matter of the controversy shall be

utilised or transferred to any person or authority other than
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specifiedinSectlonsSAandSBoftheAct,withoutpiorsanctionof

the Central Government.

tx) tJnder the circumstances of fhe case we do not issue any direction

for the registration of any ciminalcase agarnst the respondent No' 7

or its office bearers.

x) The respondent No. 7 is hetd liabte to pay cosfs of Rs 25'000/-'

Sucfr cosfs shatt, initially, be paid by the state Government and later

recoveredfromtheamountfoundpayableascompensationtothe

respondent No.7. Out of fhe cosfs recovered, a sum of Rs'20'000/-

shattbepaidtoMr.tJ.U.Lalit,thelearnedamicuscuriaewhohas

veryablyassisfedtheCouttinthedisposalofthispetition.The

balance Rs.5,000/- shatl be payable to the petitioner'"

7.

ltisrespectfullysubmittedthatincomplianceoftheorderdated
19.04.2002, the said land was handed over back to Gram Panchayat

by Bharat Yatra Trust.

It is respectfully submitted the said land of 588.50 acres was closed

under Section 38 0f lndian Forest Acl 1927 vide notification vide

Notification No. s.o. 27tcA 161192715. 3812004 dated March 09, 2004

for a period of 15 years as per resolution of the Gram Panchayat which

expired in March 2019. The copy of the notiflcation dated 09.03.2004 is

annexed as Annexure-R-l.

That an area of 88.5 acres with buildings and assets was transferred to

Haryana Forest Development Corporation (HFDC) for development of

Eco-tourismCentreandNatureCampvidePCCFHaryanaorderEndst.

No'2096_2108dated18.09.2015.lnpursuanttoorders,theassets

were handed over to General Manager, HFDC Gurugram on

't9.02.2016.

It is respectfully submitted that HFDC started restoration activities of

abandoned assets and a Nature Camp was established and started on

June 17, 2017 and some plantation area was named as

4.

5.

6.

4236



ChandershekharSmriti Van on the same day'HFDC incurred

expenditure on the restoration, plantation and protection activities'

Fencing along road was carried out so that no damage happens to

assets.

S.ltisrespectfullysubmittedthatlateritwasdecidedthattheEco-
Tourism Centre will be developed and operationalised through expert

agencies for its sustainabilitY.

9. That meanwhile Forest Department established Training Centre of

frontline staff in the said campus and following courses have been

completed including trainees from UT of Ladakh and Delhi:

Name of Course

3 months

(01.05.2023 to

31.O7 2023)

Promotee Forester Training

Course 2023-24

5.5 months

(01.05.2023 to

15.10 2023)

Forest Guard & Wildlife Guard

Training Course 2023-24

3 months

(0't.09.2023 to
30.11.2023)

Promotee Forester Training

Course 2023-24

Three Weeks

27.09.20231o
14.10.2023

Promotion linked Training

Course for Forest Guards of

Delhi Forest DePartment

One week

23.10.2023to
28.10.2023

One Week Refresher Course

for Foresters/DePutY

RangersM/ildlife lnsPectors

One week

11 .12.20231o
16.12.2023

One Week Refresher Course

for Forest Guards
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10. ltisrespectfullysubmittedthattheHFDCwillestablishand
operationalise Eco-Tourism Centre in the campus of 88'50 acres

through expert agency. The proposal has been approved in

143'dMeeting of Board of Directors of HFDC held on 09'07'2025'

The copy of the proceedings of the BoD dated 09'07'2025 are

annexed as Annexure-R'2.

That accordingly, HFDC invited Request for Proposals for Design'

Development, lmprovement, Management and Operation of Nature

Camp at Bhondsi, Gurugram vide public notice dated

05.12.2025.The last date of submission of proposals was

18.12.2025. The copy of public notice and RFP is annexed as

Annexure-R-3.

It is respectfully submitted that while the assets were handed over to

HFDC, the ownership of land was of Gram Panchayat Bhondsi and

11.

One week

12.02.20241o
17.02.2024

One Week Refresher Course

for Forest Guards

10 days

08.01.2024 to

17.01.2024

Farmers' Exposure Visit to

Rajasthan

3 months

(11.12.2023 to

10.03.2024\

Promotee Forester Training

Course 2023-24

5.5 months

(15.11.2023 to

30.04.2024)

Forest Guard & Wildlife Guard

Training Course 2023-24

5.5 months

(15.1O.2024 to

28.02.2025)

Forest Guards Training

Course 2024-25 (ongoing)

12.
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13.

as per resolution passed by Gram panchayat, the income from Eco-

Tourism Activities was to be shared in ratio of 50:50.

It is respectfully submitted that during the course of time, the village

Bhondsi came in jurisdiction of Municipal Corporation Gurugram

(MCG) while expansion of municipal limits and the ownership came

to MCG whereas the management is still with HFDC and Forest

Department.

That as per earlier resolution of Gram panchayat, the income from

eco-tourism activities is to be shared in 50:50 ratio, HFDC has

requestedtheMCGtoprovideconsentonthesamelinessothatthe

proposals may be analysed and the work may be awarded'

ThattheForestDepartmentandHFDCareworkingforprotectionof

the area and with the efforts of Forest Department patrolling in

compliance of orders of Hon'ble Supreme Court, there had been

tremendous increase in forest cover of total area of 588.50 acres.

Some photos of the area are annexedas Annexure-R4'

That no incidence of poaching and other illegal activities has been

reported in the area. A report has also been taken from Divisional

Wildlife Officer, Gurugram. Copy of the report dated 17'02'2026 is

annexed as Annexure-R-S'

ThattheForestDepartmenttakinglegalactionagainsttheillegal

activities in the said area. The department has registered Forest

offence Reportsfor construction of building for Gaushala on land

whichwaspartofordersofHon,bleSupremeCourtandalsoAravalli

PlantationvideFORNo.063/506dated28'06'2023,01111378

dated 02.11 .2023, 02811378 dated 05.01.2024, 051/1378 dated

oe08.2024and067/1378dated25.04.2025'ThecopiesofFoRsare

annexed as Annexure-R-6.

18. Thrt the Forest Department has also filed cases before Hon'ble

Di-trict Court, Gurugram vide case No' COMN98I2024'

cCtnAJfi4t2O24,COMN182l2O24andCOMN1812025thesaid

m.tters are still pending before Ld' Court'

14.

15.

16.

17.
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That it is pertinent to mention Haryana Forest Department has

always been watchful of the illegal activities in forest areas and have

always acted in vigilant manner in order to prevent degradation of

the same.

That the Forest Training Centre is already being running in the said

campusandEco-TourismCentrewillbeestablishedshortlythrough

expert agencies and the entries to the campus will further be

regulated.

ln view of above submissions made in para 1 to 20, it is, therefore, prayed

thatthepresentapplicationmaykindlybedismissedandthisHon'ble

Tribunal may pass any further orders that it may deem fit'

Datedl

Place: Gurugram

Deputy Gonservator of Forest, Gurugram

On behalf of ResPondent No.2 &3.

Verification:

Verified that the contents of paragraphs no' 1 to 20 of the preliminary

submissions of the reply on merits are true and correct. Nothing therein is

false and nothing material has been concealed.

Dated:

Place: Gurugram

Deputy Conservator of Forest, Gurugram

On behalf of ResPondent No.2 &3'

19.

20.

-* -ll
Rdr\Kumat'--

8240



I

BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

Original Application No' 328 of 2025

ln the matter of:

Naveen Bamel

Union of lndia & Ors.

Versus

AFFIDAVIT

...Applicant

... Respondents

.t

I
I
ll

:1,

il

t
!l
I

1

:

l, Raj Kumar, Deputy Conservator of Forest, Gurugram' aged about40 years

do hereby do hereby solemnly affirm and state as under:

That in the aforesaid official capacity, I am well conversant with the

facts and circumstances of the case and authorized to file reply on

behalf of Respondent No. 2 & 3' therefore, I am competent to swear

this affidavit.

That contents of aforesaid reply may be read as part and parcel of this

affidavit.

3. That the annexures filed with the reply are true copies of their

respective originals.

Verification:

VerifiedatGurugramonthis15dayofApril,2026thatthecorresponding

paras 1 to 20 of my above affidavit is true to my knowledge and nothing

material has been concealed there from'

1.

2.

\ Z----=t-
ArrEsbq:)-.---- DSPQNENT-

If*"%iffi?'s#ffi:

I ! API( t02o

tui

*
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Aln"llynA-R-7 i

384 HARYANA (EXTRA.), JLrNE 10, 2004
1926 SAKA)

GOYT, GAZ.
(JYST.2q

I Authorised English Translatiql

IIARYANA GOVERNMENT

FOREST DEPARTMENT

Notification

The l0th hne,2004

No. S.O. 55/C.A .16t1927/5.30/2N4'-In exercise of the powers conferret

by clause (b) ofsection 30 ofthe Indiar Forest Act, 1927 (Act 16 of 1927) and al.

other powers enabling him in this behalf, the Govemor of Haryana hereby declares
that the land specificd in the Schedule appended to Haryana Government, F<lrest
departrnetrt, NotificationNo. S.O.27lC.A. 16/1927/5.38/2004, dated the gthMarch,
2004, shall be closcd for regeneration for a period o f fifteen years, with effect from
the date of publication ofthis notification in the olrrcial Gazefie and that the rights
of private persons in or over the said Iand shall be suspended during the said
period.

D.S. DHESI,

Secretary to Govemment lfarlrana,

Forest Depar&nent.

i

I

37732_L.R,*H.G.P., 
chd.

i

li

I
lr
i

I

u

tiI
u

$

I
fl

I
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IIA*YANA o9I- t-' (ExTx^ r. ilARCtl 9' lm'
{I,ll6N t9. tglrs^f,r\r

I Airlsrira, ti'ratatft lr.llltr'on I
nAl,YAt{A co!,Enx}rExT

PoREST I)uPTRllGl{T
Noilfft,Uon

T'* qb Ufcfr. AO4
No. S.O. l?lC-,A. lUl927tS,3SnO&--Urt aas; rhc orlcn of rtr

majoniyof rbrrer t"_.,b. \{ qrocilisd in rb. SdrJ;r g"".n lclo- tra'c, *i* a
r.te$ b thc oonrcwrtion of forqrri tprto,yrr rWn*-roa ln *irirrg to rb. C-otlcatot
of Gurgnon Di*rio thar $c reid land t*y L ,o.r.g.A on thcir bchllf by rhe
Diviriod Forrrt Omcrr. Clurglod Fopsr Diviticl, c-e pro&.rid forer on t mE
muadly rgrd upor;

. Noul, tbercforc, in crcrcirc of $rc poras oonfard by suLscction (2) of
briion 38 of lbc ltdian Forcn&q 192? (Act t6of l9l7), o&cr po,rpe'3 crubling him
in fhir bcbrlf, $c Govcmor of Haryena hcr6y applic* drc provisionr of rcctions
30, 32, 33, 34 and 68 of rbc raid Aci to Oc teiUr- ipocincA in rbc Schcdulc givcn
betrow :-

Schedule

Dirtric{ Tchsil Vlllagcu/ith Dcscnption of Ficld
lladbasr No. Rccunffi

Tot![
arco In
trcrcsNo:

Gurgaon Sohna s 2tn,22,23
9t t0. I I,lrt, t2n,19to

21.2A1,nn,8.o25
92. 5,6,14to 17,?4,25
Ct .l ro7, 14 to 17,23 to 25

91 I to 4,5/1, 5n,6,711,
7n,8b lZ,lltl,l}n,
14 to t8, l9/1, l9l2,20
to 25

95 t ro3,8ro 13. 18ro23
'l24 I I to 14,l5ll, $n, rc

to 25

lD I to 3,8 ro 25

t30 t,2,31t,3n,4,5,6,'l/1,
7/2, I toll, l4/l,Vn,
l5 !o l7,tUl,l8r!, 19/1,

1912,20,2Vt,2v2,22
lo 25

Bhondti
lladbast
No. 168

(Contd,)

588.5

,:

:,

t'

1.

l
I
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t94
il

i)

t

IIARY NA C)AW. GA?-.
(P[IGN. t9.

@xrRA.), MARCT{ 9,2W4
1925 SAI<A )

Grrgaon Sohna Bhond.si
Hadbut

No. l6E

(Concld.)

l3l i to7,14 to t7,24,25

132 3,4, 5/t. 5/2,6,7/t,7n.
8. l3 to 19,22 to 25

133 I to 25

lY I to 25

li' I to5,6/t,6n,7 b t4,
15/1, t5/?., t6to25

16l I to 25

162 1 to25

163 I to 25

I& 1to25

165 t5,16,24,25

16 4to6, 15,t6,25

167 ) to2S

168 I to25

169 I to 25

170 I to 25

)% I to25

194 l to2i
I95 I to 25

lfti I to7,15

1975
l9S I rc25

199 I to 25

m I to2i

\

ii

i

D,S. DHESI,
Secrehry to Ot

,,.,.., ;;;il;::l:.,r,",,
,rr75-1,n.--lt,cu, 

C,d.

,i

t
$

$

I
i
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AYta..o-,u,lt -k_l_

Minutes of 143'd Meeting of Boanl of Directors of Haryana Forcsr
l)evolopme nt Corporation Limited held on Wednesday, the 09th day of Jul1,
2025 at 3.30 PM at the Registered Office ofthe Corporation at Bay No 27-28,
Sectorul, Panchkula under the Chairmanship of Sh. Anand Mohan Sharan,
lAS, Chairman, Haryana Forest Developme nt Corporation Ltd.

Present:

I Sh. Anand Mohan Sharan, IAS Chairrnan

2 Sh. K. C. Meena. IFS Managing Director

-), Sh. Vincct Kumar Carg, IFS Director

Sh. Anand Mohan Sharan, IAS chaired the meeting. Upon ensuring that the

requisite quorum was present, he called the meeting to order and initiated tlrc

discussions as per the agenda.

Item No. 143.01

Leave of Absence

Leave of absence was granted to Ms. Vasvi Tyagi and Smt Kiran Lekha

Walia, Directors who could not attend the meeting due to their pre-occupation.

Item No. 143.02

To conllrm tho Minutes af 142"d Meeting of Board of Directors held on

I8th day of Marchr 2025.

The Board took noto that the Minutes of the l42nd Board Meeting werc

oirculated to all Diroctors and no comments or suggestions for amendments were

received. Hence, the minutes were confirned and the following resolution was

passed:

'oResolved thot the Minutes of 142nd Meeting of the Board of Directors held

on 18ft day ofMarch, 2025 are hereby approved and confirmed."

13245



-r-i'4 j--

Item No. 143.03

Actions taker on the decisione of l42od Meetiug of Board of Directorsheld on lge day of March,2025.

The Board reviewed and noted the actions taken on decisions made in thel4?d Board meering held on l gs day of Marc h,2025.
While taking note ofthe actions taken on the item no:

112'06 (l4l'07) w'r't. taking land from tlre Forest Depaftmenr in Ambala andYamu,anagar districts, the Board decided that instead of taking land in Ambalaand Yamunanagar districts, IIFDC should opt ro take land in Seonthi, Kurukshetraand Bithmada' Hisar for estabrishing the proposed nursery to enhance ttre capacityof existing cl0nar plants production, Forest Department has clonal ptantsproduction facilities at Seonthi, Kurulcsheta and Bithmad4 Hisar. The facility atBithmada is unutilized and both tho units are in the DFo (seed) or DFO (Research).
After detaired deliberations, it was resorved that the fac,ity at Bithmada, Hisar behanded over to HFDC for management purposes for cronar prants production.
Forest f)epartment w,l provide space at seonthi, Kurukshetra for enhancernent ofclonal production capacity.

142'06 (l4l.l5) w.r.t. engaging a professional agency ,o support divcrsification,
innovation and prepare future road map for HFDC, the Board decided thar IIFDC
shourd submit its recommendation to the Additionar chief secretary / chairman,
HFDC for approvar without waiting for the re-empanerment process by
HARTRON.
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Item No. 143.04

To take note of the performance of HFDC.

The Board examined in detail the comparative physicar and financial
performance for the year 2024-25 with respect to the previous yer and noted a
te'tative pro{it ofRs. 27.g9 crores compared to an actuar profit ofRr. 23.15 crores
for the corresponding period in 2023-24.

Item No. 143.05

To consider and approve the Budget of IIFDC for the Flnrncial yerr
2025-26.

The Managing Director presented the detailed budget estirnatos for Fy
242516. The Board reviewed the allocations proposed across various heads and

the foilowing resolution was passed:

"Resolved that the Budgot of the corporation for the Financial year 2025-
26 as placed before the Board is hercby approved.,'

Item No. 143.06

To coosider and approve the ostablishment of a New Uuit for plastic
Pots/Root trainens l\rlenufectur.ing.

The Board was informed about the proposal to establish an in-house facility

at Rewari for the manufacture ofplastic pots and root trainers to support plantation

and nursery activities and oliminate single use plastic from the Forest nurseries.

The estimated investnent and benefits were deliberated upon. The Board approved

the proposal for setting up a uew manufacturing unit for producing plastic pots and

root trainers.
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Item No. 143.07

To consider rnd app.-rove the proposal for renovation and constructionof infrastructure at Sawm-ill, Ct"rOir"iOj.. '"' '

The Board considered the proposal submined by the Ceneral Manager,
HFDC Ambala, highlighting the need for infrastructural upgrades at the
chandimandir sawmill. The proposal, including cost estimateS for roofing
sanitation' structural improvements, and machinery, amounting to Rs. 22,50 rakhs,
was approved unanimously.

Item No. 143.08

To consider and approve the proposar to estabrishment ofa New unit
for Modular Steot Furniture Unit at Jagadhari.

The Board was apprised of the plan to set up a Modurar steel Furniture Unir
in Jagadhari to diversify HFDC's product portfolio, The comprehensive cost
analysis totaling Rs' 350.00 rakhs and expected revenue potential were shared.
Atfer detailed deliberations, the Board approved the estabrishment ofthe new unit
lbr Modular Steel Furniture Unit at Jagadhari.

Item No. 143.09

To reyiew the progresc ofTrade Receivables/payables.

As per directions in the previous meeting, the Board reviewed the detailed
year'-wise breakup of receivabres and payables. It was noted that while some
fecovery efforts were successful, pending dues from certain departnxents requir:ed

intervention. The Board advised that follow-up action be taken with the concemed
authorities to expedite the recovery process. The Board furttrer directed that any
amounts payable by HFDC be also released only after proper verification and
reconciliation of the dues.
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Item No. 143.10

To consider and appp6y3 tho Write-off of Rs. 33,S52l_ on Account ofNon-Recovery from Deceased Employee.s.- 
-" ".

The Board noted that the outstanding amount of Rs. 33,552l_ wastunrecoverable due to the demise of three employees. Considering the
circumstances, the Boad approved the write-off as irrecoverable ross in the books
ofaccounts,

Item No. 143.1I

To consider & Approval for Replocement of Condemned Officisl Vehiclos
and Purchase of New Vehicte for Geocral Manager, HFDC, Rewari,

The Board considered and approved the repracernent ofcondemoed vehicles,
as per Govemrnent normsr for General Managers at Kurukshetra, Ambala,
Culugram, Sirsa and purchase of a new vehicle for GM, Rewarj, subject to
Govemment approval.

Itcm No. 143.12

To conslder and approve the drsft Notice for lixing the Daic, Time &
Veuue for the Annual General Mceting of the Shareholders for rdoption of
accounts of HFIIC for Financiol year ended 3lst March, 2025.

The Board discussed the legal requirements for convening the Aanual
General Meeting under the companies A.o, 2aB. The Board considercd and
approved the draft notice for fixing the Date and venue for the Annual General
Meeting of the sharehotders for adoption of accounts of Haryana Forest
Development Corporation Limited for tJre financial year ended 3lst March, 2025
and passed the following resolution.
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"Resorved thet the notice of calring the Annual Generat Meoting as pracedbelbre the meeting, is hereby approved and the Managing Director of theCorporation is hereby authorized to sign and send tl
corporation as arso to alr orhers entitred to rece,".;:ff:: 

the members of the

Further Re-sorved that Annual General Meeting of the members of theCorporation be held on the date, place & time as may be fixed by the ManagingDirector in consultation with the Chairman.,,

Item No. 143.13

Any otter item with the permiuion of Chair.
with the permission of the chairman and the consenr of all the Directors

present' the folrowing items which were not in the main agenda, were taken up for
consideration.

Item No.: 143.13.01.

To Coasider and Approve tbe Recognition of Achievemcnt of Mr.
Mukesh Kumar, Assistaat, HFDC.

I'he Board placed on record its appreciation and commendation for the
outstanding achievement of Mr. Mukesh Kumar who has won the Gold Medar at
the Dubai Pr.o Show power Lifring Championship held in April 2@5. It was
unanimousry resorved that a formar letter of commendation be issued in his honour.
The Board further approved a cash incentive ofRs. l I,000/- to be awarded to him
as a bken of recognition for his contribution.

*
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l(ern Ntr.: 143.13.02.

Dcveloplnent and
8,..a g", ;;,iffi ; ;i.#; 

"Ir#i-""#:: ;,:1,".,:-;,,:Tm S i tes a r M a s a n i

The Board was apprised ora" u".rgro;;Gvious eforts made by

il:: :::. i:]r:*.:, 
of eco_tourism sires at Masani Barrage, Rewari, andNature camp, Bhondsi, Gurugram. Despite inu"rr*, 

sqr..6Er I\(,wan' and

activities courd not be operationalized due 
" 

uuno*nt 
of funds by FIFDc, the

invotved operarionalizingeco-rourism 
acrivities **;;;;"irH*: i1I'limachal pradesh moder, as per the recently notified Eco-Tourism policy ofIlaryana (June 2024).

The Board considered and approved the proposar that HFDC shall managethe eco-tourism sites at Masani Barrage and Bhondsi by adopting the Himachar
Pradesh Model tbrough third party expefi age.cies. The Board authorised theManaging Director to take up the matter with the Govemment for necessary
approvals and to proceed, accordingly.

Item No. 143.13.03.

Proposal for Model plantation along KMp Expressway
The Board was informed trrat, as per the directions of Hon'ble Minister

(lndustries & commerce: Environment, Forest & wirdrife), a moder plantation
project is to be undertaken along the KMp Expressway, particularly between
Pachgaon chowk and Famkhnagar chowk. HFD. had prepared detaired estimates
and proposed to execute the work in collaboration wi*r HSIIDC, with whom a
Memorandum of Understanding (MoU) is proposed to be signed. Funds deposited
by RRTS would be utilised tbr plantation along RoW amouuting to
Rs' 4,90,30,85g/' and additional funds for centrar verge prantation and bamboo
plantation will be provided by HSIIDC in tune of Rs. 6,17,17,016/_.
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The Board approved thar HFDC may execute an Mou wisr HSIIDC forcarrying out plantation act
by RRrs and HsrrDC. ;'i:.'ffi:"ff :JT"-", 

using ftnds deposited

institutionar charges, and the proposar sha, be *o,nlmrHffiJf;
approval' The Board authorized the Managing Director to finalise the Mou andexecute the plantation project as per the approved estimates.

There being no other item to be discussed, the meeting ended at 4:15 pmwith a vote of thanks to the Chair and other participants.

K C Meena, Itr'S
Managing Director

+tv
Anand Mohan Sharan, l,4S

Chairman
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I

Haryana Forest Development ColPlration Ltd'
- 

(A Government of Haryana Undertaking)
' Forest Complei, Sohna Road, Near Courts, Gurugram-122001

Tel : 0124-230538; E mail: rmhf dc-ggn@yahoo'co'in

- k-3

Dnted: 05.12.2025)io, G,!Ull FDC/G(i:\1/08n02$26

NOTICE

INV|TATI0N0FPRoPoSALsFoRDDSIGNING,IMPR0YEMENT,DE\,ELoPMENT'
IHANAGEMENT AND OPORATION OT NATURE CAMP AT SHONDSI' GURUGRAM'

IIARYANA

]'echnical and l'inancial proposals are invircd on behalf of I'laryana Forest Developmenl

Corporation Ltd. in invites Online bids through eProcurement mode on the website:

httrs:lletenders.hry.nic.inasperttrms&conditionsfrominter€stedpartieshavingexperience

in thc field of tottrism ancl hospitality for improvellent' management and opcation of the

Naturc Csmp looated at at llhondsi, Dislrict Ourugram'

-I.heexistingsireandinfiastructurewillbernadeavailableasandu,herebosisandthe

shortlisted partylagBrcy will tr responsible for designing, improvement' developmenl'

managcment anrl opcrarion of the existing buildlngs and othcr infrastructure in sustainable

man,rer per consultation and as per prescribed terms and conditions fcrr a period for l9 years.

The proposals shall be submiltcd on or before l8'12'2025 &t 2'00 PM' The proposals will bt

opencd ilt lhe oflicc ofundersigned on same day ar 3.00 PM. The details tetms and conditions

and tondcr.docume nts m8y be do$,nloaded l'rom the wcbsite of [{FDC i.e. www'hfdc.gov.in

or *'cbsite: https://ctenders.hry.nic.in'

*eeneral 
Manager

IIFDC Ltrl., Gurufo^y
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Haryana Forel! Development Corporation Ltd.{A Gov^ernment of }G.y"rru Undertaking). Forest Complen_S_ohna X,oad, Nt;,*-6rrr,I, crrugram_122001
co,in 

- -

-r,,tffiiiTim--
INVITATION OF I'RO?OSALS FOR DtrSTGNING, IMPROVEMf,NT,DIrvEr-opMENT, *TANAG'MENT AND oru*oi'rJn oF.NATURE cAMp ATIITIONDST, (;TJRI"JGRA]!{, IIARYANA

'l echnical anrJ linancial ,r"r*O *.- ,rvited on behalf of *ary.ana ForestDevelopmenr Cclrporotion r.,td' in invircs 0nrine birs rhrough eproeureme[t nlodc on rher"ehsitc: https:/letendem.hry.nic.in as psr terms & contlitions fiom inlerested partics having
expcrifilcc in rhc ficld .f tourism and hospitality ftrr irnprovement, management and opcration
of rhc \ature C.'amp located at at Bhondsi, District Curugram.

-l'he 
existing sire and infrastructure wilr be ma.e avairable as and where basis and the

sh,rlliste, parly/agency rvill bc responsible for designing. ilnprovemenl devehpment,
rlronagemenl and opcration <lf the existing infrastructurc in sustainabre mannef as per
prcscribed tenns lntl condilions for a period for l9 years.

The proposals shall be submined on or before lg.l2.202|at 2.00 pM. The proposals
ru'ill be opcned in the .flice of undersigned on sarnc day at 3,00 pr!{. rhe details tems and
conditkr,s and rerrder documents may be downroadeti riom the website of HFD! i.e.
wrvw'lIFf)c.gov'in or website: https://erenrlers.hry.nic.in on'r before rg.r2.2025 at'.t* pm.'l-he bids rnay be submirtcrr onrine by rg.rz,202s berirre 2.00 pm and rhe bids sha be opened
in the prcse,ce oftcnderers or their authorii:ed representatives who wish to be pres.nt on the
samc dav i.e. lt.l?,2A25 ar 3.00 pM in the office oIthe Cieneral Manager, Haryana Forest
Develo,meit Corporation l,td., Gurugram-122001. llnry..ana. ln case of any holiday on the
r'la-'- olopcning, the c-tender rvi, be opened on rhe next rvorking day ar rhe same time.
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The anendments, if any, will be hosred on (he rvebsite of HFDC i.e.wwrv'hl'dc"gov. in or wetrsire: https://etenders.hry.nic.in. The proposars sha* be submitted inonline rnodc.

a

a

'l"he imglrrant dates and time re.lated to RIrp are mentioned below:
Rf P document$ is available on websites

I're-Proposal mceting

Last date and rime of submission ofpmposals
0pening ofproposals

05. 12.2D5. to t9.t2.2025

01i.12.2025 ar 3.00 pm

18.12.2025 ar 2.00 pm

I ll. 12.202,5 ar 3.00 pm

General ltlantger

Htr'DC L,td., Gurugram
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